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L7, artments
Hatpa Delhi
F. oMahes
B-75, 2., Vijay HNagar

Ghaziabad .. Applicants

By Shiri 3.Y. Khan, Aavocate)

ousas, MNew Deslhi

2. 1 Railway Managsi

Rallway. allahabaa
a. sional Electrical Engineer{RE)

Failway, Ghaziabad - FRespondents
(By Shiri R.L. Dhawan, advocats)

DRDER

airder dated 2L.2.98 by which their claim for refixation

of  way in terms of FRailway Board’s letter dated 5.5.95
NEs e scted  on the plea of non  exercising the
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optioh within a pariod of six months.

Z2. Briefly stated, the applicants retired from Railway

sarvice on supsraannuation on 31.7.75 and 30.11.75%

raspectively. When the respondents madse some FeCOVEry
from their ssrvice gratuity, they filed 08 Mo.555/96

wWhich  was  allowsd by order dated 1.4.97 with the
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directions to the respondents to refund the amounts
recovered  From the appliants.  However, upon filing CR

1@ applicants, the amounts recovered from
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the  services gratuity of the applicants were refunded to

them. Thareafter they flled 08 No.ll122/98 for revision
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‘ diemissed as barred by resjudicata.

Board  wide letter dated 5.5.75 decided th

Whosa incremant fall on 1.1.84 may
option  to  get his pay refixed from 1

Tollowing manier ;

"The  pay in the revised scale on 1.1
be Fixed without taking inte aces
increment dug on 1.1.86. After tha
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may  be  allowed on 1.1.84
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came  toe  know of fhe same wWhen pay of sim
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C) Legrsons 1ika Sagir-ud-din and Hari Chandg
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resjudicata and &
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that rnci;lv‘udy Board it uctions Wera ol

Of . pension and other retiral benefits asg

circulated nor got noted by them. It has
in para 3 of the said letter that "conte

tter may  be given adsguate publicity”

aated  21.9.98 and  to revise their pens:

SPONdEnts  have contested the case.

nary objections that the 0

I It is the case of the applicants that the Railway

at  gowvernment
be allowed an

-1.86  in  the

5 were neither

Deen laid down

Were refixed
they had alsao

limit. They

They  have

They contend

in all
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sections  and displayed on Motice Boards on thiree
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CEPS gated 28.5.95, 2L.56.9% and 14.8.34 .

There s no provision to Inform  all the staff
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Fules  being time-barred. In view of thig pusition, the
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Sourse of the ardguments, the learned
counsel  for  the applicants draw my attention to thea

Juggaments of tha Hon"ble Bupireme Court in M.R.Gupta vs
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it of his contention., However I fing that

the issue Involved  in 3 different ang
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7. AS rightly DOBE TV E above, the present OA is  hit
POTN by resiudicats and limitation. In the result, the
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